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Versus
Union of India & others,
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Sr. No. Documents P. No.
1. Compliance affidavit in pursuance of order dated 1-3
23.04.2025
2; Reports of Tehsildar Nahan, District Sirmaur, vide office
Letter No. Reader/TN/2025-1642 dated 30.04.2025 | M=
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3. Report of Executive Engineer, Jal Shakti Division,
Nahan, District Sirmaur, vide office letter No. PW-JSV- | 8— Q4
DB Nahan/2025-701 dated 28-04-2025 Annexure R-2
Date! 64.8.25

Place: N ahana
D nt

Through ,ﬂ-,dwj“/' Deputf-ommissiona
District Sirrnaur (H.P)

Divyanshu Kumar Srivastaya

Advocate-D/1383/2015

AoR, Supreme Court of India
D-8, Jangpura Extension, New Delhi 110014

. 9711872319
DksnvastavaOSll@gmail.com
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X
#  BEFORE THE HON’BLE pRINCIPAL BENCH NATIONAL GREEN
TRIBUNAL, NEW DELHI
MA No. 34/2024
IN

Original Application No. 58 of 2015

Ramesh Chand & Ors.
......... Applicant
Versus

Unionof India& other ... Respondents

Affidavit in compliance to order, dated 23-04-2025, passed by the
Hon’ble Principal Bench National Green Tribunal, New Delhi MA No.
34/2024 in Original Application No. 58/2015, titled as Ramesh Chand &

others Vs Union of India & Ors. on behalf of respondent No.4, the

Deputy Commissioner, District Sirmaur at Nahan, Himachal Pradesh.

I, Priyanka Verma, presently posted as Deputy
Commissioner, District Sirmaur at Nahan, Himachal Pradesh, solemnly

affirm and declére as under-:

1. That the instant matter was listed on 23-04-2025 on which date this

Hon’ble Tribunal was pleased to direct to ascertain as to whether the

demarcation of the flood plain zone of the river Salani has been done or

- 6\
«‘\\:j«-\o‘\ggt.
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Attested
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¢ 2. That in compliance to order, dated 23-04-2025 the report was sought
/ from the Tehsildar Nahan, District Sirmaur aS 10 whether the
demarcation of the flood plain of the concerned river has been done or

not.

3. As per report submitted by the Tehsildar Nahan, vide his office letter
No. Reader/TN/2025-1642 dated 30-04-2025 (Annexure R-1), the
demarcation of the entire land comprising of Khasra Numbers 720/5,
721/5, 127116, 6/1, 1273/723/9, 1,8, 718/4, 3, 1266/419/4, 552/2 and
614/46/3, Kita 12 measuring 65-17 bigha situated in village Ambwala-
Sainwala applied by the interested party (s), was carried on 05-04-2015

by the concerned field kanungo, Nahan. District Sirmaur.

4. The land under demarcation, situated in village Ambwala, Sainwala,
the classification of land comprising of Khasra No. 6/1, measuring 7-4
Bigha, was “Gair Mumkin Nadi” and that of Khasra number §&,

measuring 0-4 Bigha was “ Gair Mumkin Burd” at the time of

demarcation.

5. That as per the report of Tehsildar, Nahan, no application for
demarcation of Flood Plain Area/ Land situated in village Ambwala
Sainwala was ever filed for demarcation in their office by any
interested party so far neither any such demarcation was conducted in

respect of flood plain area till date.

6. That a report was also called from the Superintending Engineer Jal
Shakti Vibhag, Sirmaur, HP. As per the report of the Superintending
=]

Engi : " . s
‘.v.;x!«"‘\;oit]ee:', IJ\iV, iy .the B, ,plOJeCt report for “ Flood Plain
@ of Markanda river alongwith its tributaries in Sirmaur,

o > - ¢
o g\“(\o District of Himachal Pradesh” amounting to Rs. 143.63 Tl

been submitted to the Project Director, (PMU) SDMA. Himachal
P iat, Shi ’
o— radesh Secretariat, Shimla by the Executive Engineer, Jal Shakti

SYBHANT Division, Nahan, vide letter
’ s N
0a issioner © PW-JSV.DB-Nahan/2025-701
ahan (H.P) ‘

ﬂ,g.zs
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4 dated 28-04-2025 (Annexure R-2) for necessary approval from the

' state Disaster Management Authority (SDMA). The river Salani is a
/ | tributary of river Markanda, is proposed for flood plain zoning, which
i will be marked afiler obtaining the nccessary approval/ arranging of the

funds from the competent authority.

7. That the compliance of the direction of Hon’ble Tribunal has been

ensured in true letter and spirit.

VERIFICATION

I, the above named deponent, do hereby verify that the contents of Para
Nos. 1 to 7 of my above affidavit are believed to be true and correct to
the best of my knowledge and belief and no part of it is false and

nothing has been concealed therein.

Verified at Nahan on oY -08-2025.

Through Counsel

¥,
w ' pp Jx'fj}’ Depyent.
QL Respdndent No-04

2 4 Deputy Commissioner,
M : Sirmaur
dy" Depuly Comin ‘1\' 1
District Sirrndi (H'9)

Cortihed tha! m obove wos declored on asth

" ... ON 1N e 20
Attested Pl %m‘* rory
S NT porson | know ma iden

ﬂlhuﬂtdtbumm wldﬂllﬂh

Oiya%;:&r Saponent who nally uader stond the some
ahan (H.P) /ﬂ&:
-3-25 _



' Annexuye (R';J': 1 30
J a

No. Reader/TN/2025. | 6 Yd.
OFFICE OF THE TEHSILDAR NAHAN DISTRICT SIRMAUR H.p.

Nahan Mcd 30[0 '1,.{0-).3‘

- To
The Deputy Commissioner,
Sirmaur District at Nahan,

Sub. Explanatory note regarding demarcation of land related to orizim{'
Application No. 58 of 2015-Ramesh Chand & Ors. v/s Union of India and
others.

Sir,

In compliance of your good-self’s verbal orders on the subject cifed above
the explanatory note is as under and true English version of relevant demarcation rep'ort
dated 5-4-2015 are enclosed herewith for kind information and further necessary action
please:-

While preparing the English version entire relevant revenue record‘ was
perused closely. It is revealed that out of the land under demarcation, situated in vnl\age
Ambwala-Sainwala, the classification of land comprising of Khasra number 6/1, measuring
7-4 Bigha, was Gair Mumkin Nadi” and that of Khasra number 8, measuring 0-4 Bigha, was

“Gair Mumkim Burd” at the time the demarcation was conducted in the year 2015. It is

pertinent to mention here that demarcation of the entire land comprising of Khasra
numbers numbers _720/5, 721/5, 1271/6, 6/1, 1273/723/9, 1, 8, 718/4, 3, 1266/419/4,

552/2 and 614/46/3, Kita 12 measuring 65-17 Bigha, situated in village Ambwala-Sainwala,
applied by the interested party(s)was carried on 5-4-2015 by the then Field Kanungo,
Nahan. it is also pertinent to mention here that as per this office record no application for
demarcation of Flood Plain Area/Land situated in village Ambwala-Sainwala was ever filed

for deinarcation in this office by any interested party so far neither any such demarcation
was conducted in r/o flood plain area till date.
Encl. As above

Yours faithfully,

Tehsildar, Nahan,
Oistt. Sirmaur.
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» } REPORT

AHAN, DISTT. SIRMAUR, H.P.

Sir,
In compliance of order of Tehsildar, Nahan, No. 1288 dated 4-4-2015, today on 5-4-
v i eOn jfhe sp?t, along-\{vith Patwari, P.C. Amb wala-Sainwla with revenue record and
quipment’s, Patwari, P.C. Mohalia-Katola with revenue record, Sh. Yashwant Singh,
Forest Block Officer, Nahan,and Sh. Raj Kumar, Kanungo, Fofest Department, in order to
demarcation of the land comprising of Khasra numbers 720/5, 721/5, 1271/6, 6/1, 1273/723/9, 1, 8,
718/4, 3, 1266/419/4, 552/2 and 614/46/3, Kita 12 measuring 65-17 Bigha, situated in village
Ambwala-Sainwala, demarcation was carried out details of which is as under:-

2015 reached

First of all three permanent ‘Bandobasti” points were identified. first point was fixed
on North corner of Khasra number 60 which is depicted as A, in Khasra number 8 another point was
fixed which is depicted as B was which depicted as point B similarly in Khasra number 51 another
point was fixed which is depicted as C. Measurement between all the above three points were
measured on the spot with the help of “Jarib” and compared with the “Mussavi” measurement on
the spot and Mussavis were found the same. All the present persons have accepted the three points
to be true as Bandobasti points. Adjacent to the land under demarcation a path was existed in
Khasra numberd7 and an old Bandobasti house {Abadi} was alsc existed on the spot in Khasra
number 55. According te the Mussavi boundaries of Khasra number 55(Abadi) was fixed and with
help of the boundaries of Khasra number 55(Abadi) the boundaries of the existing path were fixed.
Thereafter entire boundary of Khasra number 614/46/3 was fixed and boudries so fixed were
checked from point No. 51 which were found correct as per revenue record. Thereafter, with the
help of point No. B fixed on Khasra number 8, boundaries of land under demarcation comprising of
Khasra numbers 1273/723/9-6/1-1271/6-1-552/2-3-718/4-720/5-721/5-1266/719/4 were fixed and
so fixed was cross checked by measurement from the boundary pillars of adjacent village Mohalia-
Khatola and were found correct as per revenue record. After Demarcation it is revealed that on the
land comprising of Khasra number 718/4, 1266/719/4, 720/5 and 721/5 Salani Resort has been
constructed and on Khasra number 614/46/3 a double story , water tank and mangd trees are
existed and rest of the land is lying vacant in shape of “Jangal jhari”. On Khasra number 3 residential
houses of the employees of the Hotel and store etc. have been constructed and on some part of
Khasra number number 6/1 Parking for the vehicles road is existed. On the spot entire land is found
in possession of Sh. Vinoj Sharma s/o Sh. Roop Lal, Smt. Laxmi Devi w/o Sh. Vinoj Sharma and S/Sh.

sachin and Nitin ss/o Sh. Vinoj Sharma. On the spot no encroachment on Government land by Sh.
vinoj Sharma was found.

Hence, report is submitted for further necessary action.

Sd/-
Field Kanungo, Nahan.
5-4-15
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Annexuse -2 134

y HIMAGHAL PRADESIL ‘
JAL SHAKT DEPARTEMN'T,
5 5 = - ‘ = "Viny
No. PW-]SV -DR- Nahan /2025- 1 (\/ b 2. 8-~ol4 *i)“"'
To

¢~Sh. Nishant Thalur (11AS)
Project Divector (PMU) - SDMA
Himachal Pradesh Secretariat
Shimla - 171002

. . ) , " e ' U ' .
Subject: Submission of DI'R for Flood Plain Zoning Studies in Markanda River /\m'::-’('wv::m Ity

. LYY . v .. . . ar ensay al.
Main Tributarics in Sirmaur District of Himachal Pradesh — Repardhys Necessary Approv

. With due respect, 1 am pleased to submit herewith the Detailed Project Repart
(DPR) of Rs. 143.36 lakhs for titled "Flood Plain Zoning Studies in Markanda River along with
its Main Tributaries in Sirmaur District (;j' Himachal Pradesh” for your kind perusal and \
necessary approval from the State Disaster Management Atithority (SDMA).
The report has been prepared in accordance with the prescribed guidelines,
incorporating comprchensive hydrological analysis, GIS-hased Toodplain mapping, and stratepic
=oning recommendations to mitigate flood risks in the concerned region. All necessary technical,
financial, and administrative details have been duly covered in the DPR.
It is also added that, the Hon'ble National Green Tribunal (NGT) has issucd
directions vide its order dated12.02.2025, specifically pertaining to the "Determination of
flood plain zone of River Markanda.” The Hon'ble Tribunal has directed Respondent No.2
ie. the state of Himachal Pradeshto file a comprehensive r

esponse  specifically
addressing the aforementioned issue before 21.05.2025,

You are kindly requested to consider the submission and accord the necessary

approval so that the next stages of project implementation may be initiated in a timely manner

Thanking you in anticipation,
Yours sincerely,

léxcc&?fve Engincer

Jal S}u\kﬁ Division, Nahan,
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- Himachy) p, 2
. . LUITIN 1 ) ¢
No. \IW.C_N_\\,R‘(R)‘N(w-:nlMmlulVlhlm ION'BLE NGT MATTER

7 &5 : YA SR/ 8728
o D S " & 4
’ / 97 Yup  Doted: r'pga[,) a2y
- The Depuiy Connniarione,
“ Distriet Sl nt Nahan (1,
Subject: -
:i‘;'um'mnu Hon'hle Nutlonat Greon ‘Feibunat ense Ramesh
- I il othors varaus Unlon of Indin nnd others.
Nelerence: . )
¢ Your oitiee et N, Bonlii-1 21 dited 25,04.2025.

On the subjeet shiod ithove, kindly rofer to your fetter referred
above vide whieh the information on the point “Whethier the flood plain zone in
respect of viver Salani has been defined and demarented at the ground level” has

been asked from this office.
In this connection, it is submitted that the detailed project

‘repont for “Flood plain zoning of Mnrkandn river alongwith its tributaries in
Sirmour District of Himachal Pradesh” amounting to Rs. 143.36 lakh has been
submitted 10 the Project Director (PMU) SDMA, Himachal Pradesh Secretariat, Shimlia
by the Executive Engineer, Jal Shakti Division, Nahan vide letter No. PW-JSV-DB
Nahan/2025-701 dated 28.04.2025 (copy enclosed) for necessary approval from the S@tc
Disaster Management Authority (SDMA). The river Salani is a tributary of river
Markanda, is proposed for flood plain zoning, which will be marked after obtaining the

necessary approval/arranging of the funds from the competent authority.
This is for favour of informat_ion'and taking further necessary
action please. !"

D.A. as above. : :
- Supediitending Engineer,
Jal Shakti-Gifcle, Nahan.

Copy to the Executive Engineer, Jal Shakti Division, Nahan
w.r.t. his office letter No, 551 dated 26.04.2025 and even No. 716 dated 28.04.2025 for

information and necessary action,

Superintending Engineer,
Jal Shakti Cir:'e, Nahan.



